
Central Administrative Tribunal

Principal Bench: New Delhi

OA No- 27.42/2001

Mew Delhi this the 11th day of October^ 200.1

Hon'ble Shri S-A.T- Rizvi, Member (A)

1. Labh Singh
S/o Ac h h ra Singh
R./o H-11-203 Madangir
New Delhi-

2- Harminder Singh
S/o Karnail Singh
R/o H.. 11-203 Madangir
Neiw Delhi-

3- Kulwiant Singh
S/o Dhani Singh
R/o H-11-203 Madangir
New Delhi-

4- Ajit Singh
S/o Bhagat Singh
R/o H„11-203 Madangi r
New Delhi-

5.. Avtar Singh
S/o Labh Singh
R/o H„11-203 Madan g i r
New Del hi-

6. Avtar Singh
S/o Kuldeep Singh
R/o H-11-203 Madangir
New Delhi-

7. Balwinder Singh
S/o Baldev Singh
R/o H-11-203 Madangi r
New Delhi-

8, Kapoor Singh
S/o Amarjeet Singh
R/o H.11-203 Madangir
New Del hi-

(By Advocate: Mrs- F^ani Chhabra)
-Appl leant:

versus

1- Union of India

Through its Secretary.-
Mini st ry of Commu n i cat ion ,,
Department of Telecommunication

San char Bhawian^ New Delhi-

.2- Chief General Manager (Telecom)
Dept- of Telecommun i Celt ions,
Pun.j ab Division,, 0handi ga r h

3- General Manager (Telecom)
Dept- of Telecomrnun i cat ions
Nee la B hawian , Pa t i a 1 a -



(2)
Sub Divisional Officer (Telegraph)
Dept. of Telecommunications, Mandi Oovindgarh,
Patiala„

-Respondents

QRDER^jCOrall

Heard the learned counsel. She is permitted to

withdraw the present OA which is consequently dismissed

as w i t hd rawn with 1i be rty„

(S.A.T. Rizvi)
Member (A)

cc.


